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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1003/2024

IN THE MATTER OF: _
SHRI ASHOK KUMAR & ANR. ... APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & OTHERS  ........ RESPONDENT(s)

ADDITIONAL RESPONSE ON BEHALF_ OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDER
DT. 14.02.2025 PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

I, Vikas Mishra, aged about 45 years, S/o Shri G.S. Mishra, posted as Regional
Officer, Uttar Pradesh Pollution Control Board, Ghaziabad do hereby solemmnly

affirm and state as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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3. That in the present matter, the applicants have alleged that M/s New
Panthar Security Guard Service (herein referred to as the “Project
Proponent”) has got a mining permit/lease for sand mining at Yamuna
riverbed i.e. Gata No. 303 mi, 313 mi, 290 mi, 301mi, 303mi, 304 mi, 314
mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at
Khand No. 02, Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

4. That the above captioned matter was last listed for hearing on 14.02.2025,
wherein the Hon’ble Tribunal directed as under:
“7. The applicants have sent two video CDs alongwith their letter petition
the applicant has also enclosed photographs showing construction of
Bandh and instream mining.
8. We have seen the video CDs which show that the Project Proponent had
constructed Bandh in river Yamuna obstructing flow of water and had also
carried out instream mining which amounts to utter violation of
environmental norms for mining.
9. Learned Counsels for respondents no. 3, 4, 5 and 6 have submitted that
copies of the video CDs have not been provided to them and they cannot
respond to the same in the absence thereof.
10. Copies of the video CDs may be provided to respondents no. 3, 4, 5 and
6 on furnishing of empty pen-drive and the data in the video CDs sent by
the applicants with the letter petition may be thereafter copied and made
available to respondents no. 3, 4, 5 and 6 and also other respondents as
the case may be.
11. Respondents no. 3, 4, 5 and 6 are directed to file additional responses

with reference to the factual position shown in the video CDs.

A 7 ‘x_] 2. In view of the serious violation of environmental norms as depicted by

\ the video CDs sent by the applicants with the letter petition and provision

A ha"’;)z" 37

A [oor7e ! 0 f‘ Section 20 of the National Green Tribunal Act, 2010 mandating this
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Tribunal to apply the precautionary principle and in exercise of powers
under Section 19 (4) (j) of the National Green Tribunal Act, 2010,
respondents no. 5 and 6 are restrained from carrying out any further
mining in the mining lease sites in question till further orders of this

24

Tribunal to the contrary.

5. It is respectfully submitted that the two CDs relied upon by the applicants
have been enclosed along with their letter petition dated 23.12.2023. A
perusal of the said letter petition reveals that the CDs in question bear the
dates 23.04.2023 and 20.12.2023, respectively. Hence, it is evidently clear
that the said videos in the CDs are not recent recordings but rather old

footage.

6. COMPLIANCE WITH HON’BLE TRIBUNAL’S DIRECTIONS:

i. That in compliance of the aforementioned directions of the Hon’ble
Tribunal the officials of the Uttar Pradesh Pollution Control Board,
Ghaziabad obtained the copies of the said CDs on 04.03.2025 and
subsequently visited the site in question on the same day i.e.
04.03.2025 to ascertain the factual current position of the site in
question.

Copy of the Inspection Report dt. 04.03.2025 has been annexed
herewith as ANNEXURE A-1.

ii.  That during the said inspection, the observations of the officials are
as under:
a) That no mining activity was carried out by the Project
Proponent at the site in question during the said inspection.

\,\ /
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b) The approach path as shown in the video in the CD in Yamuna
River was observed to be there and the river Yamuna was was

found to be flowing evenly.

That it is most respectfully submitted that the District Magistrate,
Ghaziabad, vide letter dated 25.02.2025 has directed the Project
Proponent to restrain from carrying out any mining activity at the

said site.

Copy of the letter dt. 25.02.2025 has been annexed herewith as
ANNEXURE A-2.

1v.

That further, the Uttar Pradesh Pollution Control Board has written
a letter dt. 04.03.2024 to the Mining Officer, Ghaziabad to verify the
facts as shown in the CDs and provide details regarding the current

ground reality of the site in question.

A Copy of the Letter dt. 04.03.2025 has been annexed herewith as
ANNEXURE A-3.

7. PAST VIOLATIONS AND RECOVERY ACTIONS:

1.

That an earlier inspection of the said site in question was conducted
on 03.05.2024 by the District Mining Officer, wherein it was
observed that illegal mining activities were carried out at the said
site, resulting in 840 cubic meters of unauthorized excavation in the
southwestern area outside the prescribed/leased area. Consequently,
the Additional District Magistrate, Ghaziabad, vide letter dated
09.05.2024, directed the Project Proponent to deposit the following

amounts within 15 days:

* Rs. 54,600/- (Royalty for 840 cubic meters o/ illegally mined sand)
e Rs.2,73,000/- (Mineral value) ‘\ /

by
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e Rs. 5,00,000/- (Penalty)
e Rs. 41,67,653/- (Pending e-notice dues)

Copy of the Letter dt. 09.05.2024 has been attached herewith as
ANNEXURE A-4.

ii.  That additionally, the Additional District Magistrate, vide letter
dated 28.12.2024, requested the District Magistrate, Aligarh, to
recover the amount of Rs. 8,27,600/- as land revenue along with an
annual interest of 18%, since the said site falls under the jurisdiction
of the District Magistrate, Aligarh. That the said amount is
bifurcated as under:

e Rs. 54,600/- (Royalty Payable)

e Rs. 2,73,000/- (Mineral Value)

e Rs. 5,00,000/- (Penalty - Shaman Shulk)
Copy of the Letter dt. 28.12.2024 has been annexed herewith as
ANNEXURE A-5.

iii. That in compliance with the aforementioned recovery demand
notice dated 09.05.2024, the Project Proponent has deposited the
said amount along with interest through Challan No.
AKV250005375, dated 13.02.2025.

A photocopy of the challan dt. 13.02.2025 has been annexed herewith as

ANNEXURE A-6.

iv.  That it is respectfully submitted that the Uttar Pradesh Pollution
Control Board has also issued a Show Cause Notice dt. 24.12.2024

to the Project Proponent for the imposition of environmental
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compensation of Rs. 6,51,645/- (Rupees Six Lakhs Fifty-One
Thousand Six Hundred Forty Five Only).
A Copy show cause notice dt. 24.12.2024 has been annexed herewith as
ANNEXURE A-7.

v. That with respect to no response to the aforementioned Show Cause
Notice dated 24.12.2024, and upon the lapse of the stipulated 15-
days period, the UPPCB, vide letter dated 25.02.2025, proceeded to
impose an Environmental Compensation of Rs. 6,51,645/- (Rupees
Six Lakhs Fifty-One Thousand Six Hundred Forty-Five Only)
against the Project Proponent for carrying out illegal mining
activities.

A Copy of the letter dt. 25.02.2025 has been annexed herewith as

ANNEXURE A-8.

8. That in light of the above, the UPPCB has ensured necessary compliance

in strict adherence to the directions issued by the Hon'ble Tribunal

9. Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

&\J’f
M

DEPONENT
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VERIFICATION
Verified at (Thaz/ubad  on this o4 day of March, 2025, that the

contents of the above affidavit from paragraphs 1 to 9 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

G 6 MAR 2025
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Additional response on behalf of Uttar Pradesh Pollution Control Board in

compliance to the Hon'ble National Green Tribunal New Delhi order Dated
14.02.2025 in the matter of OA No 1003/2024 Shri Ashok Kumar and Anr.
Versus State of U.P & Ors.

1- Back Ground :-

A letter petition dated 23.12.2023 sent by applicant has been registered under
section 14 and 15, of National Green Tribunal Act 2010 in exercise of suo-moto
jurisdiction. Applicant is alleging that illegal sand mining is carried out at Yamuna
river bed i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi,
297mi, 298mi, 302mi, 311mi, 312mi, 313mi & 314mi, Khand No. 02, Village-
Panchayara, Tehsil-Loni, Ghaziabad, Uttar Pradesh in violation of environmental
clearance conditions. Further applicant has also alleged that the project proponent
M/s New Panther Security Guard service has wrongly stopped the Yamuna water
by constructing a dam there by diverting the flow of River Yamuna affecting the
nearby fields damaging the crop.

Order of Hon'ble National Green Tribunal New Delhi passed on 04.11.2024

Hon'ble National Green Tribunal, Principle Bench, New Delhi vide order dated
04.11.2024 in OA No-1003/2024 Mr. Ashok Kumar and Anr. Versus State of U.P
& Ors. directed following -

“3 e Looking to the allegation made in the original application, we are prima
- facie of the view that a substantial question relating to environment has arisen out
}‘,of implementation of enactments mentioned in Scheduled-I of NGT Act, 2010, but,
before taking any further action in the matter, we find it appropriate to obtain a
factual report for which we constitute a Joint Committee comprising District
Magistrate Ghaziabad; Divisional Forest Officer, Ghaziabad; Uttar Pradesh
Pollution Control Board (hereinafter referred to as ‘UPPCB’); and, Central
Pollution Control Board (hereinafter referred to as ‘CPCB’)..........”

In compliance of said order Joint committee comprising officials from CPCB,

UPPCB and District Administration Ghaziabad Carried out the site visit on
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30.11.2024 and report was filed by CPCB, on dated 04.12.2024. The copy of said

report is attached here with as Annexure-I.

Order of Hon'ble National Green Tribunal New Delhi passed on 14.02.2025.

The above referred matter was listed on 14.02.2025 for hearing, relevant part of the

said order is as follows:-

(13

veeveennn. 7. The applicants have sent two video CDs along with their letter petition
the applicant has also enclosed photographs showing construction of Bandh and in

Stream mining.

10. Copies of the video CDs may be provided to respondents no. 3, 4, 5 and 6 on
furnishing of empty pen-drive and the data in the video CDs sent by the applicants
with the letter petition may be thereafter copied and made available to respondents
no. 3, 4, 5 and 6 and also other respondents as the case may be.

11. Respondents no. 3, 4, 5 and 6 are directed to file additional responses with

reference to the factual position shown in the video CDs.

14. List on 07.03.2025 for further consideration.......... ”

2- Compliance:-

The applicants have sent two video-CDs dated 23.04.2023 and 20.12.2023 along
with their letter petition dated 23.12.2023. The above video-CDs were obtained
through advocate for UPPCB on dated 04.03.2025. Subsequently In compliance of
Hon’ble NGT order dated 14.02.2025, UPPCB visited the alleged sand mining site
in question on 04.03.2025. w.r.t. the factual position shown in the video CDs and

observations based on the site visit are as follows.

3- Observation of the site visit:-

1. The video-CDs shows that the project proponent had constructed approach

path in river Yamuna obstructing flow of water and had also carried out
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instream mining. It is also pertinent to mention that the video CDs are from
the year 2023.

. Inspection team visited the leased mining sites situated at Gata No. 303mi,
313mi, 290mi, 301mi, 303mi, 304mi, 314mi, 297 mi, 298 mi, 302mi, 311mi,
312mi, 313mi & 314mi, Khand-02, Village-Panchayara, Tehsil-Loni,
Ghaziabad, Uttar Pradesh and no mining activities were going on in the
mining lease sites in question by project proponent M/s New Panther Security
Guard Service. During visit it was observed that the approach path shown in
video CDs in River Yamuna is still there and the water of Yamuna River was

flowing evenly. Photographs taken during visit is given below: -
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3. Project proponent informed that in compliance of Hon’ble National Green
Tribunal order dated 14.02.2025 mining activities was discontinued after
25.02.2025. Further District Magistrate, Ghaziabad issued direction to project
proponent vide its letter dated 25.02.2025, regarding not carrying out any
mining activity in the mining lease till further. orders and to ensure the
direction of Hon’ble Tribunal passed on 14.02.2025. The copy of said letter
is attached as Annexure-II.

4. It is also pertinent to mention that illegal mining by project proponent had
been observed earlier by District Authorities and a notice was issued to
project proponent by mining section, Additional District Magistrate,
Ghaziabad on dated 09.05.2024 for illegal mining of 840 cubic meter of
ordinary sand out and accordingly fine was imposed of Rs. §,27,000/- on
project proponent. Further District Magistrate, Ghaziabad vide letter dated
28.12.2024 has issued a recovery demand letter. The copy of letter dated
28.12.2024 is attached herewith as Annexure-IIL.
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5. UPPCB vide letter dated 25.02.2025 has imposed an environmental
compensation of Rs. 6,51,645/- on project proponent for illegal mining. The
copy of letter dated 25.02.2025 is attached herewith as Annexure-IV.

6. UPPCB issued a letter to Mining Officer, Ghaziabad on 04.03.2025 regarding
to clarify about status of facts shown in Video CD’s and take necessary action
on the matter. The copy of letter dated 04.03.2025 is attached herewith as

Annexure-V.

The above report in the said matter may kindly be taken on records.

ek e

ﬁ/,
(N.K. Pandey) (Vipul Kumar)
A.EE. A.EE.
UPPCB UPPCB
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI
OA No. 1003/2024

ﬁnﬂexum—l

Dated: 04.12.2024

In the matter of:
Mr. Ashok Kumar & Anr. Applicant(s)
_ Vs.
State of U.P. Respondent
Index
Sr. No. Particular’s Page No.
1. Report On Mining Activity at Village- Panchayara, Tehsil-Loni, District-
Ghaziabad (Uttar Pradesh) in compliance to Hon’ble NGT order dated
04.11.2024 in O.A No. 1003/2024.
2. Annexure - I A copy of Hon’ble NGT order dated 04.11.2024 in OA No
1003/2024.
3. Annexure — IT A copy of letter dated 27.05.2021 issued by State Level )
Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.
4. Annexure - III A copy of letter dated 29.09.2021 issued by State Level
Environment Impact Assessment Authority, U.P to Directorate of
Environment, U.P.
5. Annexure - IV A copy of Indian Non-Judicial E-Stamp Paper issued by
Government of Uttar Pradesh.
6. Annexure - V A copy of Consolidated Consent to Operate and
Authorisation dated 07.01.2023 issued by UPPCB
7. Annexure - VI A copy of letter dated 02.03.2019 issued by Office of
District- Magistrate, Ghaziabad to District Information Science Officer,
Ghaziabad.
8. Annexure - VII A copy of letter dated 09.05.2024 issued by Office of
District Magistrate, (Mining Section), Ghaziabad to New Panther Security
Guard Services, Aligarh.
( ‘\,5’&‘:2,«**""#‘
Filed by Adv. Rajkumar
(On behalf on Central Pollution Control Board)
Place: Delhi
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REPORT ON MINING ACTIVITY AT VILLAGE- PANCHAYARA,
TEHSIL-LONI, DISTRICT-GHAZIABAD (UTTAR PRADESH)

IN THE MATTER OF HON’BLE NGT (PB)
Mr. Ashok Kumar & Anr. Vs State of UP
in
(Original Application No. 1003/2024)
1. Background:

Hon’ble NGT. Principal Bench, New Delhi vide order 04.11.2024 in the matter of Mr. Ashok
Kumar & Anr. Vs State of UP in Original Application No. 1003/2024 directed for constitution of
a Joint Committee comprising District Magistrate Ghaziabad. Divisional Forest Officer,
Ghaziabad, Uttar Pradesh Pollution Control Board (hereinafter referred to as ‘UPPCB’), and,
Central Pollution Control Board (hereinafter referred to as ‘CPCB’) and to submit a factual
report in the matter.

Relevant para of the Hon'ble NGT order is as below: -

“3. Looking to the allegation made in the original application, we are prima facie of the view
that a substantial question relating to environmemt has arisen out of implementation of
enactments mentioned in Scheduled-I of NGT Act, 2010, but, before taking any further action in
the matter, we find it appropriate to obtain a factual report for which we canstitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest Officer, Ghaziabad:
Uttar Pradesh Pollution Control Board (hereinafter referred to as '‘UPPCB’); and, Central
Pollution Control Board (hereinafier referred to as ‘CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information afier visiting the site and submit factual
report within one month.

6. List this matter on 05,12.2024."

Copy of the referred order of Hon’ble NGT is enclosed at Annexure No 1.
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2. In compliance of said order, following officials were nominated from the concern Department:

o Sh. Saurabh Bhatt, ADM(F&R). Ghaziabad

e Sh. Gaurav Gehlot, Scientist ‘C°, CPCB. Delhi

e Ms.NimiKuchiya, FRO, Divisional Forest Office, Ghaziabad
e Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

The joint committee carried out the site visit on 30.11.2024 by. During visit, following
officials/persons were also present:

e Sh. SaurabhChaturvedi, Mining Officer. Ghaziabad

¢ Sh. Arvind Kumar. Scientist *B°, CPCB, Delhi

e Sh. Sanjay Kumar, Dy. RO, Divisional Forest Office, Ghaziabad
¢ Sh. Praveen Gaud,Representative of the project proponent

4. General observation during the site visit of leased mining area at Village-Panchayara,
Loni, Ghaziabad:

Observations based on site visit and records issued made available by UP PCB RO Ghaziabad
and Mining Department Ghaziabad are as follows:

> Environmental Clearance (herein to be referred as “EC’) was granted for sand /
moramminingby State level Environmental Impact Assessment Authority (SEIAA)
Uttar Pradesh on 27.05.2021 to Shri Bani Singh. Salasar Complex. 306 Shankar Vihar
Colony, Quaarsi, Aligarh — 202001 (M/s New Panther Security Guard Service) vide letter
no. 27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable area (8.512 Ha) out of
total lease area as 12,512 Ha. The EC was further amended on 29.09.2021 vide letter no.
201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and amended EC is annexed as
Annexure-2 and 3).

» Lease under Article 35 through e-stamp with Certificate Number IN-
UP94105203936034T was registered on 08.10.2021 with M/s. New Panther Security
Guard Service (Shri Bani Singh S/o Shri Raghunath Singh)for mining of 1.77,737 cubic
meter (per annum) for 05 years at Tehsil-Loni Gram-PanchyaraKhand Number 02 Gata
N0.303 mi. 313 mi, 290 mi, 301 mi, 303 mi, 304 mi. 314 mi, 297 mi, 298 mi, 302 mi,
311 mi, 312 mi, 313 mi & 314 mion 8.512 Hectare area. (Annexure-4)

» Consolidated Consent to Operate (CTO) and Authorization under Section 25 of the Water
' (Prevention & Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for

™
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a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated CTO is annexed as
Annexure-5)

The date of start of mine was 12.11.2021. A per portal of Directorate of Geology and
Mining, Uttar Pradesh, the total quantity of mineral excavated from the start of mine is
tabulated as below:

Year Quantity Permitted (m>) | Quantity Excavated (m’)
Nov 2021-Oct 2022 177736.8 85851
Nov 2022-Oct 2023 177736.8 81750
Nov 2023-Oct 2024 177736.8 142402

The co-ordinates of mining areas are as below:

Pillars | Latitude (N) Longitude (E)
A 28%48°1.02” N 77°12°19.63" E
B 28%47°49.56" N 77°12°17.52" E
3 28°47°39.12” N 77°12°19.04" E
A 28%47'39.35" N 77°12°13.26" E
B’ 28°47°48.74" N 77°12°10.86" E
e 28°48°2.80" N 77°12°13.01" E

Mining Officer Ghaziabad informed last District Survey Report was prepared in 2017, It
was amended on 02.03.2019 which included present lease area (copy of amendment is
annexed as Annexure- 6).The draft for District Survey Report(2024) has been issued on
05.07.2024 in public domain and final DSR is under finalization by District
Administration.

Project Proponent informed that the replenishment study report was conducted during
2021-22 .& 2022-23 however, the same was not made available to committee member
during visit.

During site visit on 30.11.2024 by joint committee, mining activity was not observed on
the site. Project Proponent informed that mining activity was discontinued after
30.06.2024 (due to monsoon period) and not started since 30.06.2024 to till date. Mining
Officer Ghaziabad informed that transport permit has not been issued after 30.06.2024.

A camp office and weigh bridge was observed constructed by project proponent. It was
informed by project proponent that all machinery for mining activity are hired through
third party and the same is not hired from 30.06.2024 onwards.

()

| s
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» During site visit by joint committee, winter migratory birds (Common swift or swallows,
Sea gulls. Moorhen etc.) were observed (photographs attached).

5. Observation regarding issues raised in the compliant:

Issues raised related to mining violations:-

¢ The mining is being carried out beyond the allotted limit / Being carried out
beyond the sanctioned Lease Area / Carrying out mining outside the coordinates /
works for more than the allotted time in a day / doing illegal mining work at night
by taking out sand up to 100 feet below with the help of lifter boat machine (para
3)

e constructed a two dams (Bandh), (para 5)

e the proponent is mining the sand much deep from the bottom of the river, from
approximately 20-30 feet below which is impermissible, with help of the poclain
and other heavy machines, (para 7)

e carrying out illegal mining in No. 310-309.(para 10)

» making very deep pits by building a dam.(para 12)

Observation:-

e Mining activity was not observed on day of visit of joint committee. Project Proponent
informed that mining activity was discontinued after 30.06.2024 (due to monsoon period)
and not started since 30.06.2024 to till date. Mining Officer Ghaziabad informed that
transport permit has not been issued after 30.06.2024.Excavation mark were not observed
on the sand deposit in the mid of the river which also indicated that mining has not been
carried out after monsoon.

e [llegal mining by project proponent has been observed earlier by District Authorities. a
notice was issued to project proponent by Mining section. ADM Office Ghaziabad on
dated 09.05.2024 for illegal mining of 840 cubic meter of ordinary sand out and
accordingly fine was imposed on project proponent as per rules.(Annexure-7)

Issues raised to Green beltdevelopment: - _
e That the proponent was also required to plunt 625 trees on both the sides of the
haul road, (para 7)

Observation:-

e The project proponent informed that the trees were planted in mining lease area
which were damaged during flooding in year 2023, however, no plantation

wasobserved by the committee.
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Issues raised to impact en Adjacent Agricultural Land:-
» Adjacent agricultural land situated on the banks of Yamuna are being affected and
are in the danger of completely becoming an uncultivated land. (para 9)

Observations: -
» At present agriculture land near the lease area was not found affected.

Issues raised to Mine operation: -
» Breached the limit for the number of vehicle allowed to be deployed at the mining site.
34 vehicles are allowed. (para 4)
» Deploying heavy machineries, the use of poclain machines and other such machines (para
6)
e The proponent has not adopted the practice of regularly sprinkling the water during the
transition of the vehicles. (para 8)

Observations:-
e Mining activity was not carried out on the day of visit. It was informed by Mining Officer
Ghaziabad that transport permit has not been issued after 30.06.2024. Compliance of
these points can be enforced during mining operation.

6. Conclusions / Recommendations:

1. The mining department should carry out vigil during day as well as night and ensure that
no illegal mining takes place in Yamuna river.

)

The EC issued by SEIAA Uttar Pradesh stipulated the method of mining as opencast
Semi-Mechanized therefore. heavy machinery and lifter boat should not be allowed near
the river.

3. Stringent action should be taken against any persons foundcarrying out illegal mining,
using heavy machinery and lifter boats near the river. and obstructing flow of the river.

4. Compliance of following salient requirements must be ensured by Project and Mining
Department before allowing further mining:

o Installation the boundary pillars as per co-ordinates & Environmental Clearance
conditions.

Adequate plantation in time bound manner as per Environmental Clearance
conditions. .

O
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o Replenishment study of the area about mining deposits as per Environmental
Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and water table as
per Environmental Clearance condition (no 16).

“h

Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary
sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order dated
26.02.2021 in the matter of OA No. 360/2015.

Joint Committee Members:

|
Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad _‘%
j i
: 3i2)24-
Sh. Gaurav Gehlot, Scientist ‘C", CPCB, Delhi y
Ms. NimiKuchiva, FRO, Divisional Forest Office, £

Ghaziabad ZW@» y

Sh. Anshul Sharma. AEE, UPPCB, RO, Ghaziabad
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Panchayara, Uttar Pradesh, India
Lat 28.7951156°

Long 77.204797°

30/11/24 01:56 PM GMT +05:30

Panchayara, Uttar Pradesh, India
Panchayara, Uttar Pradesh, India
Lat 28.784616°

Long 77.204805¢

30/11/24 Q1:67 PM GMT +05:30

(g, OPS Map Camera

GPS Map Cumera
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o GPS Map Camera

Panchayara, Uttar Pradesh, India

Panchayara, Uttar Pradesh, India
Lat 28.797667° Long 77.208718°
30/11/24 02:15 PM GMT +05:30

Panchayara, Uttar Pragesh, India
Panchayara, Uttar Pradesh, india
¥ Lat 28.797658° Long 77.208758°
Goagle 30/11/24 02:50 PM GMT +05:30
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QZ 3 Annexure-1

Item No. 04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1003/2024

Mr. Ashok Kumar & Anr. Applicant(s)

Versus
State of UP Respondent

Date of hearing: 04.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

“Applicant: None

Respondents: None

ORDER

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o late
Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present
application has been registered under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010 in
exercise of suo-moto jurisdiction, in view of law laid down by Supreme
Court in {2022) 13 SCC 401, Municipal Corporation of Greater Mumbai

v. Ankita Singha & Ors.

2. Complainants have alleged that M/s. New Panthar Security Guard
Service has got a mining permit/lease for sand mining at Yamuna river-
bed i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi,
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at

Khand No. 02,Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

10
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Mining activities are being carried out by proponent on a total lease area
of 12.512 Ha (mineable aera is 8.512 Ha). Mining has been conducted in
violation of conditions of Environmental Clearance (hereinafter referred to
as ‘EC’) granted by State Level Environment Impact Assessment Authority
of State of UP (hereinafter referred to as ‘SEIAA, UP’) and they have dug
out river-bed at the depth upto 100 feet with the help of lifter boat
machine. Proponent has constructed two dams (Bandhas) so as to stop
flow of water and thereby natural flow of water has been diverted affecting
flora and fauna of the river and this is also affecting and damaging
agricultural crop standing in the nearby agricultural land due to creation
of obstruction in the smooth flow of river water. Proponent is also deploying
heavy machinery such as poclain, etc., for mining activities and has also
not carried out plantation as required in the EC. Complaint is supported

with two videos and certain photographs appended to the complaint.

3. Looking to the allegation made in the original application, we are

prima facie of the view that a substantial question relating to environment

has arisen out of implementation of enactments mentioned in Scheduled-I
of NGT Act, 2010, but, before taking any further action in the matter, we
find it appropriate to obtain a factual report for which we constitute a Joint
Committee comprising District Magistrate Ghaziabad; Divisional Forest
Officer, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter
referred to as ‘UPPCB’); and, Central Pollution Control Board (hereinafter

referred to as ‘CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information after visiting the

site and submit factual report within one month.

6. List this matter on 05.12.2024.

11
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7. A copy of this order be forwarded to Members of the Joint Committee

by email for compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 04, 2024
Original Application No. 1003/2024
JG.

12
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Annexure-2
Shte Level Environment Impact Addessment Authority, Uttar Pradesh
i Directorate of Environment, U.P.

Vinest Khand-1, Gonti Nagas. Lncknow - 136010
Phone 915222000 541, Fax: 91.522-2300 543

Yo, E-mail : docuplin@yahoo.com
Shri Bani Singh, Wehsite - www seiamp.com
Salasar Complax, 306 Shankar Vihar Colony,
Kuraishi Aligarh - 202003
Rt NG.... ... IPatyalSEAC/STS3/2019 oate 7 ay, 2021

Dear Sir,
Please refer 1o your application/letters 26-08-2020, 09-09-2020, 08-12-2020, 25-03-2021, 01-04-2021, 13-04-
2021 & 15-08-2021 addressed to the Charman/Secretary, State Level Enviranment impact Assessment Authority {SELAA}
and Directos, Directorate of Erwironment Govt, of UP on the sublect as above, The State tevsl Expert Appraisal
Committee considered the matter in Rs mestings held on dated 13-04-2021 and SEIAA in its meeting dated 21-05-2071
4 presentation was made by the project proponent along with thelr consultant M/s Globus Environmenst
Erginesding Services. The proponent; through the documents submitted and the preserdation made informed the
committee that:-
L The environmental clearance is sought for Sand/Morrum Mining from Yamuna Riverbed at Gata No. 303 mi, 313 mi,
250 mi, 301 mi, 303, 304 mi, 334 mi, 297 i, 298 i, 302 o, 311 i, 312 mi, 313 mi & 314 mi, Khand No.-02 ,
Village- Panchayars, Tehsd- Loni, Ghazabad, (LP.. M/s New Panther Socurity Giand Service, (Leased Area: 12512

.}
2. The terews of reference in the matter were bsued by SEIAL, P, vide lotter no. SO0/Parya/SEAL/S57193/2019, dated
D4/11420%0.
3, The public bearing was organized on OLA03/2073. Final 1A report submitted by the project proponent on
180370021,
4. _Sallent features of the project as submitied by the project proponent: —_p
1, On-line prapossi No. SWUF/MWSSSH{IOFG |
ZFile no. alotted by SEIAA, UP 5793
' IToR Vide Letter Mo, : S00/Parya/SEACSS793/2019, Dated: 04.11.2020 by SEIAA UP.
3. Naree of Proponent #/s New Panther Security Guard Service
Shrifiand Singh S/o ShriRaghunath Singh .
45ull comespondence address of proponent and | Rfo- Satasar Complex, 308, Shankar Vihar Colony,
mobide no. Kuraighi, Aligarh - 202001
5. Hame of Project “Sand/ Moram Mining” -
6. Name of River Yamuna fihver g
¥. Project location {Mot/Xhasra/Gata No.} Gata No. 303 mi, 313 mi, 200 mi, 301 mi, 303, 304 i, 314 mi, |
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi £ 314 i
8. Name of Minor Miners! River Bed Material {Sand/Moram) -
9. Sehedule {53 pey EIA notification 2006} liay
10 Category of Project 8(1) |
1 13. Sanktioned Lease Area {in Ha} Totsl Lease Avea: 12.512 Ha
12. Mingable Aras (in Ha ) _ 8.512 Ha
13. Project $tatus State Govt, has given Its consent vide lezier no. 993/&IFA/S.
; 2020 RTF 230872020 for the
I _ mpﬂmu«mf Sand/Morrum for a penad of five vears
14, Tevo lewnl mAL 235 mBL
15, Maa. & Min mAL withinlesse ares Highest: 208 mRL& Lowest: 207 mRL
1§ Pillar Cocrdinates Verified by DMO) __Sanction Lease Arga Co-ordmate
Latitudas (M} [ tongitude {€)
ZB°AS'LOIN _ 73712'19.63°0
ISATAISEN TTT 52

HATIINHN iy o

Payp il >
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iverkied st Gatx Mo, 303 mi, 313 s, 290w, 301 owi, 303, 304 mi, 314 mi
D8 0 W. Loni, Ghartabed, UP., Wfy

WATHISN |
|

T1713.26

- IBATAB AN ! ?T!! 10.86"F
28°88'2.80"N | 7?‘12‘13 l}l
Workable Area
A 28°48°1.02°N TIL19.637E
B BATHSE'N | ITIA1ISE
K WATILITN Ir12719.047F
e I8°47°33.39°0 1214957
€ B ATA3 85N Ir12'15.30
1.4 28°47'52.33°H Irir1g.05°E
K | mAB0SEN TT12'18.99°F
Non- Workshle Area
A 28°48'0.94°N 1T 1899 |
B B ATSLITN ITIYI8.05°E |
A~ HPATAIBE"N TF12I5 0°E
D 28°47'3939°N CITITIASSTE
1 28°47'39.35"N T ITr113.06°E
3 IRTAVARTAN 7110867
- ) F 2R"A8280°N I 0E
17. Total Geologica! Reserves 411,548 m” R -
18, Total Mineable Reserves 1,77,736.80n per ahauim - plin
20, Proposed Productionfyear 250,240 m’
21 Sanctioned Period of Ming lease Five years o
23, Method of Mining Opencast semi-mechanized '
34 o, of Warking oy - 360 Days _ — '
25, Wor}ziﬁhwﬁ[ﬂay B 8 -10 hours/day " 1
25, Ko, Of Workers . 59 Manpower - ‘.
VNl ol uvenen Ty |34 Umtslnssumed Loading t-*mt:ﬂ.y Zf)m Junit)
{ 28 Typeof Lamd State Government Land =
| 29, Umimate Depth of Minng g 240 m , - i
30, Negeest enetalled roxd from site | Panchayara ~ Mavikala Road i3 750 m, Eagl -
31. Water Reguirament Source Furpose Detall | A Demand
/Day{in KLO)
Postable | Drinking @15 59 workers x 1S | 0883XLD
Tanket fpedfworkes ipcd = 885 Lit/day
tang 825 Treex x 25 1.562 KD
recdlamation/plantation | Yday
£2.5L/Tree = 15625 Lit/day B
Dust suppression 81 Haul Road Arer = .61 KD
Linfsg.m (750 m Lonpth x 7
itwice in 2 day) m Wiith = 4305
m2)x tifSqm
= 4305 Litfday « 2
b i 8610 Lit/day | _
Tokat 1087 K
| (RN

132 Tame of OC Accredited Consyitant

GLOBUS ENVIRDMMENT ENGINEERING SERVICES

Certificate No. NABET/EIAV1821AA0034, Vabe Till Apnil 03/2021

33 Any Higation peading agmnst the

|M&_Q_E!H¢.mdpmoddwﬂmiw, g
|pmm:lochmdmmcwn

No

735 Detalls of SH0 w Clusier Mav'l & | Cluster certificate issues by CMO (i tMmmg Section), Ghazmabad lLetier No

ceytificate issued by Mining Offices
| Y anls of Miring Lc'ust- frez o

"?:T 07.08-2020
3 l?aﬁﬁ"

[ 12.837RRT /2
'5m~ch-.srw._~d Loy,
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7.
8

Abproved Mining P1an WorkableAreaof thelease BS12Ha Po— .
Aron urder, SSMIMG 2015 0.3190 Ha L ’
Area under Safety Zone 12448Ha
Area under Active Water 2.535Ha

3. Detalls of Lease Area in approved USH | Approved DSK Ghaziabad - Page No-34, Table No-15, 5r No-2

37, Total Cost of Project Rs. 116.45 Lakhs a

38. Proposed CER Cost Rs. 2.33 Lakhs (2% of the total Project Cost) -

| 35, Proposed EMP Cosi Rs 21.57 Lakhs
1 40; 1 h and breadih of Haul Road Haulageﬁﬁﬁdegth?ﬁUM&HMageﬁmwm fm
41. No. of Trees to be Planted 625 Trees =
5. The mining would be testricted 10 ursaturated rone only above the phraatic water table and will not intersect 12

ground water tabie at any point of time.

The mining operation will not b carried out in safety zone of any bridge or embankment of in eco-fragile 2one such
“as habitat of any witd fauna.

There is no Gtigation pending in any court cegarding s projedt.
The project proposal fails under category—1{al of FI& Notification, 2005 t:s amended).
Based on the recommendations of the State Level Expert Appraisal Committes mesting held on 13-04-2021 on the

mmamumu Level Environment impact Assessment Aullurtvmmhld on 21.05-2021 has decided
to grant the Enviconmental Clearance 1o the tithe project for coflection of 2,50.240 m *fannum is proposed lease area
mﬂmwﬁawmmlmmam fallowing General Conditions and specific conditions.

General Conditions:

3 This environmental dearance s subject to aliotment of mining izase in favour of project proponent by Distric

ining Deparmmient.

2, clearance shall be taken by the proponent as necessary under law.

3. Any change in mining area, khasra numbers, entalling capacity addition with change in process and or mining
technology, modernization and scope of working shall again require prior Environmental Clearance as per the
proyisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of Mining/Revenue
department orior to starting of mining operations. Such site plan, duly verified by competent autherity along-with
copy of the Eavironmental Clesrance Jetter will be displayed on » hoarding/board a1 the site. A copy of site glan
will 350 be submitted 15 SEIAA within a period of 02 manths.

S, Mining and loading shall be done only within day hours time.

6. No mmeecameu out in the safety zore of any brigge and/or embankament.

7. it shall-be ensured that standards related to ambient air quality/effiuent as prescribed by the Ministry of
Environment B Forests are strictly complied with. Water sprinkiers and other dust control majors should be
appliad to take-care of dust generated during mining aperation. Sprinkling of water on haul roads to control dust
will ba ensured by the project proponent.

B Mlmmmﬂﬂlhmw«emduﬂmm!m:fmummuam;mm
the dearance shall be automatically deemed to have been cancelled.

9, Parking of vehictas shauld not be made on pubiic placss.

0, Ko tree-foling will b2 done in the lessed area, excert only with the permission of Forest Department.

13, Newidiffe babitat wili be infringed.

12, 1t shall ke ensured that excavation of minor mineral does not disturb or change the underlying soil characteristics
of the river bad fbatin, where mining is carried out.

13, 1t shall be ensured that mining operation of Sand/Moram will not in 20y way distuch the, velodity and flow pattern

- of the river wiater signtficantly.

14, 1z skl be ensured that there is no fauna dependant on the river bed or areas close 10 auning for 115 aesting A
repoit on the sams, vetted by the compatent authority shall be submitted to the 20, #C8 and SEIAA within 07
montis.

15, Primary sutvey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB and SEIAA within
&ix months.

16, Wydro-geological study shall be carried out by 3 reputed organization/Institute within six months and establish

17.

that mining in the ssid ares will not adversely alffect the. ground water regime. The seport shall ke submitied to
the RO, -PCB and SEIAA within six months, i case adverse impact is sbserved /anticipated, aining shall nof te
cartied oul.

Adequate protection against dust and o
sabitations [if any) dose by the lease are:

lution due te mining shall be made 1o that the
ected. The status of nglamentaiion of mestises

% Page 3oL 8
® Up e
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3r.

38.

taken shall be reported to the-R0, UPPLB and SEIAA and this activity should be completed before the start of sand
mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures which can help in
impraving the quality of ife of economically wesker section of sodiety. incomie generating projests/toals such as
devalnpment of fodder farm, fruit bearing orchards, vocational training et can foern a part of such program me
The - project proponent shall provide separate budget for community development aetivities and income
Gresn cover development shall be carried out following CPCB guidelines Indluding sefection of plant species and in
consyitaion with the local DFROMortiadture Officer,

Separate stock piles shall be maintained for excavated top soil, Hany, and the top soll should be utitzed for green
coverfiree plantation.

Dispensary facifities for first-aid shall be provided at site.

An Environmental Audit thouid be annually carried out during the cperatianal phase and submitted 1o the STAA
The District Mining Officer should quarterdy monitor compllance of the stpuiated candiions. The project
proponent will extend foll cooperation to the District Mining Dfficar by Tueaishing the requisite
data/informationjmonitoning repasts. In case of any violations of stipulated conditions the District Mining Officer
will report 1o SEIAA.

The project sroponent shall submit six monthly reports on the status of compliance of the stupiated
environmental ciearance conditions including resuits of monitored data (oth in hard & soft copies] 1 the SEIAA.
tive Districe Officer and the respective Regional Cffice of the State Pollution Contrat Board by Ist tune snd 15
& copy of the clearance detter shall be sent by the proponent to concerned Panchayat, Zila Farisad/ Munidipal
Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin of other suitable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Wasta water, from temporary habitation campus be properly coliectes & treated before discharging Into wares
bodies the treated affluent should conform to the standards prescrided by MobF/CPCR,
Meamures thall be taken for control of noise level to the fimits prescribed by CP.C8.

Special Measures shall be adopted to protect the nearby settlements from the Impacts of mining acthilies
Maintenance of Village roads through which transportation of minos minerals Is to be underiskeo, shall be
carriad-out by the project proponent regularly at his ewn expenses.

Measure for prevention & control of soll-evosion and management of sift shail be undertaken. Protection of
durnps against erosion, if any, shall be carried-out with geo textile matting or other suitable material.

Under corporate social responsibllity 2 sum of 5% of the total project cost or total income whichever Is higher s to
be earmarked for total lease period. fts budget is 1o be separately maintained. CER component shall be prepared
based on need of local habitant. Income generating measures which can help In upliftment of poor section of
m'mwﬁhnwmdﬂ-mmummmmemmm
activities such as development of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc
Possibility for adopting nearest three villages shall be explored and detsils of cvic amenities such as roads,
drinking water etc proposed 10 be provided at the project proponent’s expenses shall be submitted wittun 02
months from the date of issuance of Environment Clearance.

The funds-earmarked for envitonmental protection measures should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be reported to the Ministry of Enviconment and
Forests and its Regional Office located at Lucknow, SELAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed during Publlic
Hearing shall be submitted o the District mines Officer, concern Regional Officor of UPFCS and SEIAA within 02
months.

Emdronmental clearance is subject to obtaining dearance under the Wildiife (Protection) Act. 1972 from the
competent authority, if applicable to this project.

The proponent shall observe svery 15 day for nesting of any turtle in the area. Based on The observations so
made, f turtle nesting is observed, necessary safaguard measures shall be taken in consyltation with the Szute
Wildife Department. For the purpose, awareness shail be created amongst the workers about the nesting sites so

that such sites, if any, are identified by the workers during operations of the mine for 1aking required safeguard

mizasures. i this regards the safety natified zone should be eft so that the habitat/nesting sreals undisturbes
The project proponent shall underiake adeauate safeguard messures during extraction of fyer bad materal and
ensure that due to this activity the hydro geological regime of the surrounifing area dhall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for withdrawal of

reculsite quantity of water {(surface water and grw

Fagedof 8
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3%, Appropriste mitigative mieasures shall be taken 1o prevent pollution of the river in contultation with the State

40.

21,

4L

43,

Pallution Control Board. it shall be ensured that there is no leakage of oil and grease in the rivar from the vehides
used for transportation,

Yehinular emissions shall be kept-under control and regularty monitared. The vehicles carrying the mineral shalt
ot be w:rﬂnam

Provision shall be made for the housing of constriction labour within the site with all necessary infrastructure
and faclities such as fue! for cooking, mobile toitets, mobile 572, safe drinking water, medical health care, crécne
et [MoEF circular Dated : 22.09-2008 regarding stipulation of condition to imorpve the lving conditians of
construction fabour 3t site),

Personnel working in dusty areas should wear protective respiratory devices and they should alie be provided
with adequate training and information on safety and health aspects: Gecupational health suneiliance program of
the workess should be undertaken periodically to observe any contractions due to exposure 1o dust and tasg
corrective measures, If needed. -

A copy af the clearance letter shall be sent by the m:wmt to concarmed Fanchayal, Zila Parishad/ Runizipal
Corporatien, Urban Local Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
recetved whils processing the proposal. The dearance letter shall also be put on the website of the Company by
the proponent.
The erviroamental statement for each finandal year ending 315t March in Form-V as is mandated to ke submitted
by the project propanent 1o the concernad State Pollution Control Seard as prescribed under the Environment
{Protection) Rules, 1986, a5 amended subsequently, shall also be put on the website of the company aleng with
the status of compliance of enviconmental clearangce conditions and shall also be sent to the Regianal Office of the
Ministry MEMW&WW&B Lucknow by eamall

45 The green cover Gevelopment/tree plantation & to be done in an ares equivalent 1o 20% of the total leased srea
ither on rives bank or along roadt side {Avenye Plantation).

46, Debris from the rver bed will be coliecied ang stored at secured place and may be wtifized for strengthen the
I embankment.
= 47, Safety messures 1o be taken for the safety of the people working at the mine lease ares should be gwen, which
- would also’ indute measure fm treatment of bite of polsonous reptile/insect fike snake,
‘ 48, Perodical and Annual medical checkup of workers as per Mines Act and they should be covered under €51 as per
L4 rule.
- 1. Directions/suggestions given during public hearing and commitment made by the project proponent shouid be
- ‘strictly complied.,
L 2. The project proponent shall obitain the forest clearance and permizsian of Central and State Govarnment 35 per
w faw under the provisions of Farest {conservation) Act. 1380 before the start of work.

3, The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining afea and any
other atee whieh may hove been disturbed due 10 their mining activities and restore the land to 2 condition
which ismfarpumh of fpdder, flora fauna et

&, it the propesed project & situated in notified area of ground water exiraction, where creation of new wells far
ground water extraction is not allowed, requirement of frash water shall be met from altermate water sources
other than ground water or iagally valld source and permission from the competent authority shall be ohitained
to use it

2. At the time of cperation, project proponent will comply with all the guldelines ssued by Government of
indfia/State Govt /District Adminisiration related to Covid-13.

£, Environment mansgement in according to eavironengntal status and impact of the project.

7. Selection of plants for green belt should be on the basis of poflution removal index.

B, N mining scthity should be carried out instream channgl a3 per SSIAMG, 201%.

5. Pakka motorable haul road 1o te malntained by the project proponent.

10. A separate Environmental Management Cell with suitable gualified persannel thall be set-up under the control
of a Serdor Executive, who will repart directly to the Head of the Organization.

11 Permission from the competent suthonity regarding evacuation route should be taken.

12. Project proponent shoold ensure survival of tree sapfings, Mortality should ba replaced fram time 15 tine.

13. Sie Pit photographs should be submiitted with date, time and point-coordinate within 15 days

4. One month moniioring report of the area for sk quatity, water guality, Holss level. Besidas flora & fauna should
be examined twice 2 week-and be submitted within 45 days for a record.

15, Provision for cylifider to workers should be made for cooking

16

The eapacity of wucksfiractor for loading puicpose will be In tonnes as per Transport Department apphicable
novms arvd standard fixed by the Government. Y ;

Paga b of 8
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17. Provide suitable mask to the workers.

18, Approach road kaccha Is 1o be made motarable and tree saplings to be planted on both sides of the road.

19. Indigenous plants should be planted according to CPCB guidelines and in consultation with local Divisional
Eorest Officer,

. ThapmjedpmpmwlhzmmﬁtﬂMManﬂmmmMmumdbv 2 QC-NABET
_accredited consultant, and the District Mines Officer.

21. Provision for two tollets and hand pumps should be made at mining site.

22. Drinking water for workers would be provided by tankers.

23. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 t} as per sustainable
sand mining management guidelines 2015,

2. Awm&mmummmmhﬁmm;smmm

2. m&m&ammm;mmupmmﬁnmpwmmmmu
dmmm&m.nammﬁwmmmmmrmxan
notification No. 22-65/2017-1A111 dated 01/05/2018.

26. Health/insurance card, Medical doim, regular health check-up camps, fadiiities shall be provided to the
regular/temporary/Contractual of any base workers. Copy of receipt shall be produced to the Directorate of
Environmant along with the compliance report.

27. Measure for conservation of water through rainwater harvesting and cleasning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in (ER.

28. The excavated mining material should be carried and transported in such a way that no chstruction to the free
mammmgmmm&umwumwm prosided to voncern Department.

29. Width of the haul road shall be more than & meter.

30, Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower than
the approved rate of production, then the mining activity / production leveis shall be decreased / stopped
accordingly till the replenishment is completed.

31. The project proponent shall ensure that if the project area falls within the eco-sensitive tone of Nationat park/
Sanctuary prior permission of statuary committee of National board for wild life under the provision of Wildlife
{Protection) Act, 1972 shall be abtained before commencement of work.

32. i in future this lease area becomes part of cluster of equal to or more than 25 ha. then additional conditions
based ‘on the E1A shall be imposed. The lease holder shall mandatorily follow cluster conditions otherwise it will
amount to violation of E.C. conditions. if the certificate related to duster provided by the competent authority
is found faise or Incorrect then punitive actions as per law shall be initiated against the autharity issuing the
cluster

33. The Environmental clearance will be co-terminus with the mining lease period.

34 mﬂhﬂmhwaﬁwmmwaudﬂamﬂWWdewuk
{NBWA) even if the eco-sensitiva zone is not earmarked.

'35. To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive mining
should be done as per sustainable sand mining management guidelines 2016.

36. Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining Officer/NHAI and
“should be submitted to SEIAA/SEAC, Secretariat as earliest.

37. Incase it has been found that the E.C. obtained by providing incorrect information, submitting that the distance
between the two adjoining mines is greater than 500mt. and area is less than 25ha, but factually the distance is
less than S00 mt and the mine is located in cluster of area equal or maore than 25ha, the £.C issued will stand
revoked.

38. The praject pooponcnt shall in 2 yesrs conduct detailed repienichment stutly duly autheatcated by a GUENABET
accredited consultant, and the District Mines Officer which shall form the besis for midterm review of
conditions of Environmental Clearance.

39. The mining work will be open-tast and manual/semi mechanized {subject to order of Hon'ble NGT/Hon'bls
Courts {s)). Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be invoived at any stage.

40. 1t shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-aver 1s less,
shall be left on both the banks of precise area to control and avoid erosion of river bank. The mining Is confined
to extraction of sand/moram from the river bank only.

41. The project proponent shall undertake adequate safeguard measures durtng extraction of river bank matertal
and ensure that due to this activity the hydro-geological regima of the surrounding arsa shall not be affecied

42. The project praponent shall adhere to mining in conformity to plan submitted for the mine lease conditions and
the Rules prescribed in this regard clearly lmthe M 1one In the mine lease |.e. the distance from the
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‘ank of river to be left-un-worked {Non mining ataal, distance from the bridges etc it shall &= ensured that no
mining shall be carvied out during the monsoon season

The project propanent shell ensure that wherever deployment of labour sttracts the Mines Act, the provition
theracf shall be stricty followed.

44. The project preponent will provide personal protective egulpment (PPE) as reauired, also provid adeguate
training and information on safely and health aspects. Pericdical medical examination of the workers engiged
in the project shall be carried out and records maintained. For the purpose, schedule of health examination of
the workers should ba drawn and folicwed aceordingly.

45, The critical parameters such as PMI0, PM2.S, 502 and NOx in the ambiant air within the impact 7one skall be
menitored periodically. Further, quality of discharged water i any shall also be monitered {(TDS, G, pH, Fecal

- Coliform and Total Suspended Sofids (TSS)].

46.- Effective safeguard measures, such as regular water sprinkding shall te carfied out in critical areas prone to air
pallution ang having high tevels of particulate mattér such as lpading and univading point 2nd all transfer
points, Extensive water sprinkling shall be carried out on haul roads.

47, 1t showld be ensured that the Ambient Air Quaﬂlw parameters conform 1o the nerms prescribed by the Central

-Baliution Control Board in this regard.

48 The extended mining scheme will be submitied by the proponent befare expiry of present mining plan.

49, Four amblent air guality- monitoring stations shoutd be established in the core 2one as well as the buffer zona
for monitoring PMID, PM25, 502 and NOx Location of the stations should be decided based on the
meteoroiogical data, topographical features -and emvitonmentally and ecologically sensitive targets and
Trequenty of mmnormgshwid b undertaken in consuitation with the State Pdlutinn Control Board: ,

50. Common road for transportation. of minﬁral 15 to be maintained collectively. Total cost will be &haredfwmkm
out'on the basis of lease ares among useTs.

51. Proponent will provide adequate sanitary facilty in the form of mobile todets to the labours engaged for the

52 Solid waste material viz., gutkha pouchs, plastic bags, giasses etc. to be generated during project activity will be
separately storage in bins and managed as per Solid Waste Management rules.

53. Green area/belt {o be developed alnng haulage road in consuitation of Gram Sabha/Panchyat.

54, Matural/customary paths used by villagers should not ba obstructed at any time by the activities proposed
under the project

5. Digital processing of the entire lease: area In the distict using remote sensing technique should be done
regularly once in tmec years for monitoring the change of river caurse by Directorate of Geology and Mining,
Gove. of Uttar Pradesh. The record of such study to be mamntatned and report be submitted to Regions! offica of
MoEF, SEIAA, LLP, and LIPPCE.

56 A copy of dearance tetter will be marked 1o concerned Parchavat [ local NGO, if any, from whom suggestion /
representation has bren received while processing the proposal. The dearance letter shall atso be put on the
website of the company.

§7. State Poliution Controt Board shall display a copy of the clearance letter at the Regional office, District Industry
Contre and Cdlecmr's offica/Tehsiidars Office for 30 days.

58, The project authorities shall advertise at ieast in two local newspapers widsly circulated, one of which shall be
i the vernacular flanguage of the locality concemad, within 7 days of the lssue of the clesrance letter mforming
that the project has been sccorded snvironmantal clearance and a copy of the dearancs letter &5 avaiiable with
the State Pum Control Board and also at web site of the SE1AA at hotpfwww.seiaaup.n and a copy of the
same shall be forwarded 1o the Regionat Office of the Minisury located in Lucknow, CPCB, State PCB.

£8, The MOEF/SEIAR or any other competent authority may alterfmodfy the above conditions or stipulate any

further condition in the ingerest of eraronment protection.

60, Concealing factual data or submission of false/fabricated data and failure 10 comply with any of the conditions
mentioned abowve may result in withdrawal of this clearance and attvact action under the proviskns of
Environment {Pratection) Act, 1984, ‘

1. Any appeal dgainst this anvironmental clesrance shall lie with the Natichal Graop Tribunal, i preferred, within a
period of 30 diys as presoribed wnder Section 11 of the National Environtnent Appellate Authority Act, 1997

B2, Waste water frot potable use be collecied and reused for speinkding,

63, During the school opening and closing time vehicle movernent will be restricted.

64, A width of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A
condition can be imposed that mining will ba done from river activities from river bank
You shall also ensure that the proposed site I8 not 3 part of any no-development rone as

required/prescribed/identified under law. In case of violation, parmission shall automatically deem o be cancelled

43
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Ghatiabad, U.?

Ao, in the event of any disputs on ownership or fand use of the propssed site, this dearance shail automatically deem
o becancalled.

Any appeal against this EC shall lie with the Naticnal Green Tribunal, if preferred, within a period of 30 days 23
prescribied under Section 16 of the National Green Tribunal Act, 2010,

The sbave stipulated conditions will be enforced inter-alia, under the provisions of the Water {Pravention &
Control of Pohﬂm) Act, 1974, the Alr {Prevention & Controd of Pollution] s, 1981, the Eivdronment [Protection) Act,
1386 and the Public Lability Insyrance Acy, 1951 aiowm thelr amendments and rules made thare undse and alse any
othar arders passed by the Hon'ble Courts of Law relating 10 the subjsct matter.

The project proponent will have to submit approved plans and proposals incorporating the conditions spacified
in the Enwironments! Clearznce within 03 months of susnce of this clearance. The SEIAA/MaEF reserves me nght to
revoke the environmental dearance, if conditions stipulated sre not implemented to the satisfaction of SELAA/MOEF.
SEIAA may impose additional environmental conditions or modify the existing enes, if necessary.

This is 1o request you 1o take further necessary action in matter a5 per provisions of Garstte Notification Mo
5.0 mﬂﬂ dated 14/09/2008, a5 amended and send regular compliance reborts 1o the authty 23 prescoibed in the
ataresaid notification.

1 Tbe Mﬂdpatsmfw Emn:mmnm. ULP. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environmant, Forests & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additionsl Director, Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, Sth Floor, Sector-H, Aligan), Lucknow.
& ﬂ!&Manbtr Secretary, U.0. Pollution Control Board, TC-12V, Paryavaran 8hawan, Vibhuti Khand, Gomti
Nagar. Lucknow
District Magutme, Ghaziabad, U.P,
Director, Department of Geology & Mining, U.P. Lucknow,
Copy for Web Master/Guard file.

N

{

/

{Ashish Tiwari)
Membar Secratary, SEIAS
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Annexure- 3

State Level Environment'lmpacggaaeésment hority; Uttar Pradesh

Directorate of Environment, UR

i . Phone: 91-S22:3500541, Bix 1914252400 544
Shri Bani Singh, ‘ -l doemlioByabononn
Satasat Complax, 306 Shankar Vihar Colony, Website - it seiabupicom
Kursishi Aligarh - 202009 : .

REF, N bk .. fPTYR/SEACTS253/2010

pated-J september;2021

k ll'ﬂ it

Dear Sir,

Please refer to your application dated 27-06-2021 and 0104 addressed to the
Chaitmar/Secrefary, tate Lgvel Emisiimenit fpact Assessmeit Authionlty [SEUV) and. Diectar
Directorate of Envirooment Govt. of UP on-the subject-as atiove; The State ‘Level Exgert Appratssi

© Committes, UP considired hat mattelin s meetings held:on datell 30:07-2021 anf SEIAA Conidered

the projectily meeting dated 03 1.,

The cOmmittee that the envircnmenttat:clearance: fdi the: above projict was issved by
SEIAA, U.P, vide lettertia. 27/Parys/SEAC/5793/2019 dated 'izmsfmrfm the'leased ares 12,512 ha
and praduction capacity 1,77,786.8 m3/annum. The prdject proponent vide letter deted 16/08/2621
informed thatthe second value of the gea-coordinates mentioned in‘EC letter has been changed after
reassessment.of the site and there s o chanige in leased-area and quantity of the mineral. Therafore,
the project proponent applied amevidment in £¢ apulicationan 27/08/2021.
. A presentation was made by the project propunent along with thelr eansoltant
Environment Engineering Services. The proponent, through the documents sibmmied and the
presentation made informed the committee that:-
1. Detalls of proposed amendment in environmental clearance letter dated-27/05/2021;

.\':“;.m -'L
A
ug'x{f- ,’; P

S
S .
P 1)

/W

T

Pillar coordinates mentionedin EC. Proposed amendment in Plllar conrdinates inEC

Sanction Lease Area Co-ordinzte Sanction Lease Atea Co-ordinate
Pillars | tatitude(N) | fLongitida(g) Pilars |  tatitude{N) Longitide(g]

A | 2898'L02'N | 77°1219.63° A 28°48'1.02°N TP 12963

B | 28°7'49.56"N | 77°1217.50°F 8 28%47'49.36" N IPI25VE

C | 28°47'39.42°N | 77°1219.04"E c 28%7'39.22"N TI215 04"

D | 28°7'39:35"N | 77*12'13326"E D 28%417'39,35"N T7°12'13.26"E

E | 28°47'48.74°N | 77°12'10.96°¢ £ 28°47'48,74"N 77121086

F 28"48'2.80'N | 77°12'13.01° F 288'2.80"N 77121301
Workable Area Workable Avea

A W 28102 TI"123'1D.63E A 2B/ A8 O™ R T7T12'19.63%E

R 2B T AD.SON Z7TI2AFE2VE_ B __2BavabsSE& N | Trcazareste

< LB 473D, X270 TV IR2'1D.DAVE c 28473912 N N T712'19,04%E

o W3ae pr 28°47°39.39"N | 77-12°14.95"F | at .ar.:: 28!47:?9-31__;:4 “ 27712'14.07"E " ||
I //;f”‘ J-'l.__—'"_? T ,Qﬁ,ﬁ- £ :—“‘-écyrﬁ‘:al‘-:a .

L—e>ve

®-- . Callulion 6 tucpipea.,,,
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57 o2 m uzmnm:mm&u

Lons, Ghatiavag, U.P. N

|l£'

? b yiage ¢

C | 28*47r'a3.836"N | 7712'1530% ¢ 28%a7'44.28"N TRIPIITE |1
8 | 28"47'5233"N | 77°12'18.05"E g 28%47'51.50°N T2
A 28"48'0.94"N | 77°12'1899"¢. A 28"8'2 62N TPIRIELSE
Non- Workable Area Non- Workable:Ares
A | 28%8'0,94"N | 77°12'18.59" (5 28%4812.62°N TIAIG05'E
B | 28%7'52:33'N | 777124805 F:2 28°47'5L54"N FTIFI435%
T C | 289783867 | 7P121530°F ¢ 28°AT4A8N T I3ITE
D' | 28%739:39"N | 77°12'M4.95'E | D’ 28°47'39.31°N. | IPI2NA07E
D | 28%47'39.35"N | 77121336 (i} BTILITN | TIRBBE
E | 28°a7'48.74°N | 7712'10.86"E E 28474874 T7°12' 10887
i F 28°A8'280"N | 77°12"13.01'F F WBMY'TRON TTIE03E

The project proponent requested to amend the environments!t clearante letter tiazeﬂ

27/05/2021 as per above projisct details.

-Subsequently, the-case was considered in 487th SEIAA meeting hall on 03-09:2033 wharsin,

State Levél-Environment inpact Assessment Authority fSEiAA] ‘agread with:the recommendation-6fthe.
SEAC to @mend the epvironrental cleariritie fettérno. 27}%3/551&(15?93}2019 tinted 27/05/2021,
Rest all the contents mentioned in envirsnmental clearance lettar.no, 27/ParvafSEALIE 7035010
dated 27/05/2023 shall veinsin thi same:
Anv appeai agamst m}s tTC sﬁalt t!a whh the ﬂaﬂanat Grean Tﬂbunai, * prgwred. wtthin Fparice

Copy, through emall; for irifrmaticn and necessary activn to—

1

4.
5.

G.

The Principal Secretary, Department oteﬂviranmm; antand Climate change, Governmest
OF Uttar Pradiesh, Lickniow {erivall~goa Ffein:

Juint Secratary, M!nktry of Envirnmnent. forest ang- cfm&a Change, Goverament ur sndta

3rd Floor, Prithvi-Block, Indira Pavyavaran Skawan, Jor-Bagh Road; New Deilila 10to; ”(emaﬂ
-Wmm

m&mnﬂ Climate Ehéﬁge. Ke::ﬂﬁw Bhawan. 5th F‘ioor,, Sectar "H", Aﬁgan}, Lﬁtkﬂﬂw -
226020 (emall ~ rocz.dko-mef@nic.In)

District Magistrate Ghaziabad,

Member Secretary, Uttar Pradesh Pollution Contra)l Bosid, TC12V, Paryivaran Bhiawan,
Vibhut! Khang, Gornil Naigar, Lucknow-226010 ) ferail ~ ms@upipchiconi)

Copy to Web Master for uploading on PARIVESH Portal. )
Copy forGuard Flilé. /
{Alay umar Shorms)
Membei Secretdry, SEIAR
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fig HER AT
A N--28" 48' 01.02" E--77" 12' 19.63"
B N--28" 47" 49.56" E-77" 12" 17.82"
C N--28" 47 39.12" E-77 12' 19.04"
D' N--28" 47" 39.31" E-77 12" 14.07"
C N--28"47" 4428" | E-77" 12' 13.37"
B' N--28" 47 51.54" E--77° 12' 1435 |
A' N-28' 48" 02.62" E-77° 12' 14.058"

28



yrdgd Hos 202100739133744 ﬂgz \

L s—_— T —— \

. : 2021 1‘
ﬂﬁ'ﬂ"’: 1 tiﬁﬁmﬂ go: 4434 !

R

[ \

A T ITF YAV & TATWHR 35

M%mmgﬂﬂaﬁﬂﬁﬂﬂ

WET?": 1 [ U
mw‘giﬁwmmm

raret: 59 M £§0-08 FHRrT TR AR
AT

gaary: At e

gger RIdrn: 1

Ay =g oo Ry s w6 gRT e
w, @A R |
fovar: TTERR HiFTerE 306 R faRR
e et 3

ey
& fasurgar ¥efter fna | foad ueara
ggErESar : 1

A e e, G A v iere e
m:wmwmvml ey ? 2o

ugRaTARAT : 2 ‘ '

AT, G A T AR

fovare: 72 HR PE AT AfHe A=

SR : e

-3 @c%ﬂk
AP | e wiRvE & Reme 3i |
rrER fre e | LS S
R 7ot
ot
L

29
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(aradry f5a)
4 01 Bad v (10%) 41,41,27200 01.02.2022
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8 01 ot fhwa  (10%) 41.41,272.00 01.04.2022
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8 o1 9 frwm (10%) 41,41,272.00 01.06.2022
01 S[eiE N 30 AR (@ g PI) A e o 4%
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Trﬁ'& BISHY W9Y ¥ ¥ 27 Gl S A 4,14,12,721.00
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5 . o a e (10%) 45 ,56,399.00 01.03.2023
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3 01 wrad fver  (10%) 65,12,033.00 01.01.2025
4 01 vl e (10%) 55,12,033.00 01.02.2025
5 o1 wel fvvm  (10%) 55,12,033.00 01.03.2025
8 o1 b R (10%) 55,12,033.00 01.04.2025
L4 o1 7 fvn (10%) 55,12,033,00 01.05.2025
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01 O[T} W 30 RRTAI (a1 W3] FT) | W DA 4%
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01 JeTE W 30 Therae (a9l FTe) 3§ G I 4]
L . | o1 s frva (10%) 80,63,237.00 01.10.2026
god ad § 27 gERIET B AT 6,06,32,367.00
WiV BYeaN e aul ¥ 24 GAwiRE) B A 25,28,28,807.00
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UPPCH
Uttar Pradesh Pollution Control Board
"-‘em‘*ﬂ% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023
To,
M/s
NEW PANTHER SECURITY GUARD SERVICE
gata Application Id-
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi, 18964632
312mi,313mi,314mi,GHAZIABAD,201102

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZIA
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-

1. This CCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 Sand Mining - 00 Metric Tonnes/Day
2,50,240 Cubic
Meter/Annum

2 (Total Lease 00 Metric Tonnes/Day

__|Areal2.512 Hectare,

3 Total Mining Area- |00 Metric Tonnes/Day

8.512 Hectare)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.8 KLD - Septic Tank

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to gencration of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source

Emmission Quality Standards

S No. Stack no ' Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iil) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 -| 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.

2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 agq
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amended, Water (Prevention and Control of Pollutiosn) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.
4. The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
6. Unit shall comply with CAQM direction passed time to time.
7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shail
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.
9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.
10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.
11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.
12.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.

14.The unit shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High Court,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.

15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.

16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).

18.The unit should be operated in such a way so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.

20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.

23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this contexf
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24.Unit shall operate and maintain/upgrade the airgglution control device in such manner that emission
should be as per norms prescribed by CAQM.

25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.

27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.

28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.

CEO
C-1.
Copy to:
Regional Officer, U.P. Pollution Control Board, Ghaziabad.
CEO
C-1

41
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Item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1003/2024

Mr. Ashok Kumar and Anr. Applicants

Versus
State of U.P & Ors. Respondents
Date of hearing: 14.02.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the applicant.

Respondents: Mr. Bhanwar Pal Singh Jadon, Mr. Harshwardhan Singh Rajawat,
Ms. Gargi Chaturvedi and Ms. Anjali Sharma, Advocates for DM
Ghaziabad and UPPCB. '
Mr. S P Singh Senior Advocate with Ms. Shannu Bhagel Advocate
for project proponent.
Mr. Raj Kumar, Advocate for CPCB (through VC).

ORDER
i. The applicant-Ashok Kumar and Karan Singh sent letter petition
dated 23.12.2023 complaining about mining by M/s. New Panter Security
Gard Service in land in gata numbers mentioned in the letter petition in

violation of the norms.

2. The above said letter petition has been treated and registered as

original application for exercise of suo moto jurisdiction.

3. Vide order dated 04.11.2024 this Tribunal constituted a Joint

Committee to collect the relevant information and submit its report.

4. Report dated 04.12.2024 was filed by CPCB vide email dated
04.12.2024. The Joint Committee did not make any observation regarding

the averments made in the complaint as mining activity had been
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discontinued since 30.06.2024 and was not resumed till date of its visit on
30.11.2024. In its report the Joint Committee made observation that
illegal mining made by the Project Proponent regarding which notice dated
09.05.2024 had been issued by ADM, Ghaziabad. The Joint Committee

made prospective recommendations in the report.

5. In the course of hearing response dated 09.01.2025 has been filed
by DM, Ghaziabad and responses dated 09.01.2025 and 13.02.2025 have
been filed by UPPCB. In its response UPPCB has mentioned about issuance
of show cause notice dated 24.12.2024 for imposition of environmental
compensation of Rs. 6,51,645/- and making of recommendation vide letter
dated 11.02.2025 to CEO, Circle I, UPPCB regarding imposition of UPPCB

on respondents no. 5 and 6.

6. Respondents no. 5 and 6 have filed affidavit dated 27.01.2025
denying the averments regarding mining in violation of environmental

norms/illegal mining made in the original application.

7. The applicants have sent two video CDs alongwith their letter petition
the applicant has also enclosed photographs showing construction. of

Bandh and instream mining.

8. We have seen the video CDs which show that the Project Proponent
had constructed Bandh in river Yamuna obstructing flow of water and had
also carried out instream mining which amounts to utter violation of

environmental norms for mining.

9. Learned Counsels for respondents no. 3, 4, 5 and 6 have submitted
that copies of the video CDs have not been provided to them and they

cannot respond to the same in the absence thereof.
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10. Copies of the video CDs may be provided to respondents no. 3, 4, 5
and 6 on furnishing of empty pen-drive and the data in the video CDs sent
by the applicants with the letter petition may be thereafter copied and
made available to respondents no. 3, 4, 5 and 6 and also other respondents

as the case may be.

11. Respondents no. 3, 4, 5 and 6 are directed to file additional

responses with reference to the factual position shown in the video CDs.

12. In view of the serious violation of environmental norms as depicted
by the video CDs sent by the applicants with the letter petition and
provision of Section 20 of the National Green Tribunal Act, 2010 mandating
this Tribunal to apply the precautionary principle and in exercise of powers
under Section 19 (4} (j) of the National Green Tribunal Act, 2010,
respondents no. 5 and 6 are restrained from carrying out any further
mining in the mining lease sites in question till further orders of this

Tribunal to the contrary.

13. The District Magistrate, Ghaziabad and the Commissioner of Police
Ghaziabad are directed to take all requisite steps for ensuring that no

illegal mining takes place in the mining lease sites in question.
14. List on 07.03.2025 for further consideration.

15. A copy of this order be sent to The District Magistrate, Ghaziabad
and the Commissioner of Police Ghaziabad by email for requisite

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 14th, 2025
O.A. No.1003/2024
M
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mandating this Tribunal to apply the precautionary principle and in
exercise of powers under Section 19 (4) (j) of the National Green Tribunal
Act, 2010, respondents no. 5 and 6 are restrained from carrying out any
further mining in the mining lease sites in question till further orders of
this Tribunal to the contrary.
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9 e B AT IR T & R T v ¥ wfadta fear Sar € aen
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Item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1003/2024

Mr. Ashok Kumar and Anr. Applicants

Versus
State of U.P & Ors. Respondents
Date of hearing: 14.02.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None for the applicant.

Respondents: Mr. Bhanwar Pal Singh Jadon, Mr. Harshwardhan Singh Rajawat,
Ms. Gargi Chaturvedi and Ms. Anjali Sharma, Advocates for DM
Ghaziabad and UPPCB.
Mr. S P Singh Senior Advocate with Ms. Shannu Bhagel Advocate
for project proponent.
Mr. Raj Kumar, Advocate for CPCB (through VC).

ORDER
1: The applicant-Ashok Kumar and Karan Singh sent letter petition
dated 23.12.2023 complaining about mining by M/s. New Panter Security
Gard Service in land in gata numbers mentioned in the letter petition in »

violation of the norms.

2. The above said letter petition has been treated and registered as

original application for exercise of suo moto jurisdiction.

3. Vide order dated 04.11.2024 this Tribunal constituted a Joint

Committee to collect the relevant information and submit its report.

4. Report dated 04.12.2024 was filed by CPCB vide email dated
04.12.2024. The Joint Committee did not make any observation regarding

the averments made in the complaint as mining activity had been
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discontinued since 30.06.2024 and was not resumed till date of its visit on
30.11.2024. In its report the Joint Committee made observation that
illegal mining made by the Project Proponent regarding which notice dated
09.05.2024 had been issued by ADM, Ghaziabad. The Joint Committee

made prospective recommendations in the report.

5. In the course of hearing response dated 09.01.2025 has been filed
by DM, Ghaziabad and responses dated 09.01.2025 and 13.02.2025 have
been filed by UPPCB. In its response UPPCB has mentioned about issuance
of show cause notice dated 24.12.2024 for imposition of environmental
compensation of Rs. 6,51,645/- and making of recommendation vide letter
dated 11.02.2025 to CEOQ, Circle I, UPPCB regarding imposition of UPPCB

on respondents no. S and 6.

6. Respondents no. 5 and 6 have filed affidavit dated 27.01.2025
denying the averments regarding mining in violation of environmental

norms/illegal mining made in the original application.

7. The applicants have sent two video CDs alongwith their letter petition
the applicant has also enclosed photographs showing construction of

Bandh and instream mining.

8. We have seen the video CDs which show that the Project Proponent
had constructed Bandh in river Yamuna obstructing flow of water and had
also carried out instream mining which amounts to utter violation of

environmental norms for mining.

9. Learned Counsels for respondents no. 3, 4, 5 and 6 have submitted
that copies of the video CDs have not been provided to them and they

cannot respond to the same in the absence thereof.
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10. Copies of the video CDs may be provided to respondents no. 3, 4, 5
and 6 on furnishing of empty pen-drive and the data in the video CDs sent
by the applicants with the letter petition may be thereafter copied and
made available to respondents no. 3, 4, 5 and 6 and also other respondents

as the case may be.

11. Respondents no. 3, 4, 5 and 6 are directed to file additional

responses with reference to the factual position shown in the video CDs.

12. In view of the serious violation of environmental norms as depicted
by the video CDs sent by the applicants with the letter petition and
provision of Section 20 of the National Green Tribunal Act, 2010 mandating
this Tribunal to apply the precautionary principle and in exercise of powers
under Section 19 (4) (j) of the National Green Tribunal Act, 2010,
respondents no. 5 and 6 are restrained from carrying out any further
mining in the mining lease sites in question till further orders of this

Tribunal to the contrary.

13. The District Magistrate, Ghaziabad and the Commissioner of Police
Ghaziabad are directed to take all requisite steps for ensuring that no

illegal mining takes place in the mining lease sites in question.
14. List on 07.03.2025 for further consideration.

15. A copy of this order be sent to The District Magistrate, Ghaziabad
and the Commissioner of Police Ghaziabad by email for requisite

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 14th, 2025
0O.A. No.1003/2024
M
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o~ Regional Office, U.P. Pollution Control Board, Ghaziabad
k. %;g‘,?é’ Website- www.uppcb.com, e-mail: roghaziabad@uppcb.in
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HEIgY,
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1003 /2024 2 I¥NS FHAR 99 R 3% oo Td =7 A wRa 2w R 14.02.
2025 (BT Werr) BT €W TST B HT FE B | Ao ANBT TR R S
&% 14.02.2025 & Hrew 3w Frerag -
“7.....The applicants have sent two video CDs alongwith their letter petition the applicant
has also enclosed photographs showing construction of Bandh and instream mining.
8. We have seen the video CDs which show that the Project Proponent had constructed
Bandh in river Yamuna obstructing flow of water and had also carried out instream mining which
amounts to utter violation of environmental norms for mihing. .

----------------------

11. Respondents no. 3, 4, 5 and 6 are directed to file additional responses with reference
to the factual position shown in the video CDs.......... u
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2/14/25, 10:40 AM Untitled Page

CHALLAN
(3reltE @ qYT YT HH I, I0W0)
Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]
[Challan No.: AKV250005375 Challan Date:13/02/2025 ]
|A>ssessment Year:2024-2025 Tax Period: ANNUAL l
Iblame of the Bank: [l
Unique Id: j
Depositor Name: [New Panther Security Guard Services I
|Depositor Address: [Bani Singh Pachayara Khand 2 Loni Ghaziabad I
Head Description Serial No.| Amount (in Rs,)
085300800010000[37 Urfteyal 4 951740.00
Totals of the above heads -- 951740.00

A SUM OF Rs. 951740.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR. '
| (Depositor Remarks->Illegal Mining Pachayara Khand 2)
| THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAEUPVBCSY, Scroll Date:-13/02/2025

https://rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx 171
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SR g ygyvr AT 9l @}2 LiFE

Litestyle for
UTTAR PRADESH POLLUTION CONTROL BOARD

Frawvirgnment

R tifyer
WWW Z. /@1 / wrhid-200 / 2024 ﬁ”’?ﬁﬂy% """
W 3
M/s Y\!e\\' Panthar Sccurity Guard Service,
Proprietor - Shri Bani Singh $/0 Shri Raghunath Singh,
R’a Salasar Complex, 306, Shankar Vihar Colony, Kuraishi,
District-Aligarh, U.P.

fawa: M/s New Panthar Sceurity Guard Service, Proprictor - Shri Bani Singh S/o Shri Raghunath Singh,
R/o Salasar Complex, 306, Shaukar Vihar Colony, Kuraishi, District-Aligarh, U.P. g1 'Yumunfl
River, Gata No.303mi, 313mi, 290mi, 301mi, 303, 304mi, 314mi, 297mi, 298mi, 302mi, 311mi, 312mi,
313mi & 314mi, Khand no.-2, Village:Pachayara, Tehsil Loni & District-Ghaziabad, State-Uttar
Pradesh & fiwg wafaxofin afmRl aftcifa R o @ w3 A

AR,

w0 U wRT iR, 1§ ool § AR sllovo Ho—-1008 /2024 FE FAR T H T
we % godo ¥ wRa ey Reim 04112024 B Eem § A W@ AR gN Rl
30.11.2024 Y YT URESE BT Frlerr fan man) wyw P s e ygEer i @
ERT A0 THoSHiod0, #$ feeh § Reiws 04.122024 B wfae A A ¥ I o ¥ wywm wffy
ERT URASTT M/s New Panthar Security Guard Service. Proprietor - Shri Bani Singh S/o Shri Raghunath Singh,
R/o Salasar Complex, 306, Shankar Vihar Colony. Kuraishi, District-Aligarh, U.P. §RT Yamuna River, Gata
No.303mi. 313mi, 290mi, 301mi, 303, 304mi. 31dmi, 297mi, 298mi, 302mi, 3!11mi, 312mi, 313mi & 314mi,

Khand no.-2, Village:Pachayara, Tehsil Loni & District-Ghaziabad, State-Uttar Pradesh @ faveg Wﬁ'\’“ﬁ'ﬂ
gfagfid Rt R o™ @ Wy A frmag fRa & wd -

....3.Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary sand may

belevied as per Approach 2 scale approved by Hon'ble NGT vide order dated 26-02-2021 in the
mattter of OA No. 360/2015."

ST qudl & giewa &flw oo miae gRr wie—2087 /@ / TH-273 /2024,
Ram-qa 4 ser oRaiem @ feg d=in yqo P O g affe @3 @ ormw
%0 6,51,645/ — (mazmmmmmﬁﬂmﬁmm)aﬂmmvﬁaaﬁqﬁm@mﬁﬁm
W B Awgfa W g

..... 2/
Al -124). fasfa wve, T.C.-12V,, Vibhuti Khand,
) TR, FETE-226010 Gomti Nagar, Lucknow-226010
§-Aa-info@uppcb.com

E-mil: info@uppceb.com

JgAIFE-Www.uppeb.com Web Site: www.uppeh.com
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M/s New Panthas - Seeurity Ginird Netviee,

;‘;mprie!nr - Shri Bani Singh S/ $hiti Raghunatly Singt,

To Balhsnr Complex, 306, Shankat Vit Colony, Krirsidh,
Digtrici-Aliginh, UF.
msm.nﬁv BaR2g)

b M New Panthar Security Guard Service, Proprictor - Shel Bual Singh S/ Shet Rughdnatl Stgh;
Rio Salasae Complex, 306, Shunkar Vihar Colony, Kuralihi; DivteictAfigarti, U9, 870 Yanmns
River, Gita No.303mi, M3, $90mi; 30Tmy, 303, 304ml; Jidmi, 207mE, 298me, 300, Ittt
AM2mi, 313mi & 3141, Khnnd no.-2, VillagePachayara, Tehsil Lont & District-Ghaginbad. State-
UttarPradesh. 3 e 9, e s AR, Bl 24.12.2004 ) qfte & Haw A {
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&R w0 THoshiodo, 7 Reeh ¥ Rtid 04422024 7 Rwar B e ¥ o avem X Wy offr
g/ qRASHT M/s New Panthar Security Guard Service, Proprietor - Shei Bani Singh' S/o Shri R'fghunnth
Singh, Rfo Salasar Complex, 306, Sharikar Vihar Colony; Kuraishi, District-Aligarh, U.P. &NT Yamuna nyer,
Gata No.303mi, 313mi; 290mi, 301mi, 303, 304mi, 314mi, 297mi, 298mi, 302mi, 31 1mi, 312mi, 313mi &
314mi, Khand no-2, Village:Pachayara, Tehsil Loni & District-Ghaziabad, State-Uttar Pradesh & g
Wﬁ“m‘lﬁaﬁﬂﬁaﬁsﬁmﬁéwﬂﬁwmwﬂé%-

....5.Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary sand

may belevied as per Approach 2 scale approved by Hon'ble NGT vide order dated 26-02-2021 in the
mattter of OA No. 360/2015,"
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